
215       The Monopolies and      [RAJYA  SABHA]        Practices     (Amdt.)        216 
Restrictive Trade Bill, 1980 

THE MONOPOLIES AND  RESTRIC-
TIVE TRADE PRACTICES (AMEND-

MENT) BILL, 1980 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI SHIV 
SHANKAR):  Sir, I move : 

"That the Bill further to amend the 
Monopolies and Restrictive Trade 
Practices Act, 1969, as Passed by the Lok 
Sabha, be taken into consideration.'' 

Mr. Deputy Chairman, as clarified in 
the statement of Objects and Reasons, 
appended to the Monopolies and Res 
trictive Trade Practices (Amendment) 
Bill, 1980 it is intended to remove cer 
tain problems being faced by the in 
dustry in boosting up production for 
export. The Committee on Export 
Strategy for eighties, appointed by the 
Government of India under the Chair 
manship of Shri Prakash Tandon, po 
pularly known as Tandon Committee, 
had inter alia recommended that in 
order to meet the emerging balance of 
payment problem, the average exports 
of the past three years should be de 
ducted from the total production 
capacity, while considering the 
plans and proposals expansion indus 
trial units for the purposes of 
the MRTP Act. This recommen 
dation of the Committee was ex- 
mined in the light of the balance 
of payment deficit which is likely to 
arise from increasing import prices of 
crude oil and oil products. Having re 
gard to the urgency of the problem and 
stepping up our export earnings to 
meet the unfavourable balance of pay 
ments, the Monopolies and Restrictive 
Trade Practices Ordinance, 1980, was 
promulgated.   The   present   Bill is 
intended to replace the Ordinance by an Act 
St Parliament. This Bill has a very limited 
application inasmuch as it proposes to 
exclude the quantum or value of goods 
exported while computing the total goods 
produced supplied and distributed in India, or 
any substantial part thereof, for the purposes 
of determination whether an undertaking is a 
dominant undertaking or monopolistic 
undertaking. 

The Bill has been considered and passed in 
the Lok Sabha on 1st December, 1980, 
keeping in view the objects proposed to be 
achieved by this Bill, I move that this august 
House may take into consideration the same. 

MR. DEPUTY CHAIRMAN: There is one 
amendment in the name of Shri Shiva 
Chandra Jha. He may move bis amendment at 
this stage without making any speech. 

 
The questions were proposed. 
MR. DEPUTY CHAIRMAN: Shri Ba 

sheer. 
SHRI T. BASHEER (Kerala): Mr. Deputy 

Chairman, at the outset I would like say that 
this is a retrogressive step. Sir, this is the 
thirty-third year of our independence. Our 
aim is the establishment of a socialist society. 
But ^e picture of the present-day India is 
thoroughly disappointing. The problem of 
unemployment and the problem of price rise 
and other problems are mounting up. Seventy 
per cent of the total population in the rural 
areas lives below the poverty line and again, 
Sir, seventy per cent of the families in the 
rural areas have no land at all. This is the rea] 
picture of India today. 
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What is the other side of the picture Sir? 
Only concentration of wealth in the hands of a 
few people. That is all. It is in this 
background that we are discussing this 
Monopolities and Restrictive Trade Practices 
(Amendment) Bill. Sir, the declared objective 
of the parent Act of 1969 is that monopolies 
and restrictive trade practices must be curbed, 
it is relevant here to quote the Preamble to the 
parent Act. It says: 

"An Act to provide that the operation of 
the economic system does not result in the 
concentration of economic power to the 
common detriment, for the control of 
monopoly, for the curbing for monopolistic 
and restrictive trade practices, and for 
matters connected therewith or incidental 
thereto." 

Sir, this Bill is contrary to the objec 
tives of the parent Act. This is to suit 
the advantage of the big business 
houses and the industrial houses and 
the multinational combines. Sir, we 
have some national objectives some 
declared national policies. We aim at 
a socialistic society. That is why we 
always have been opposed to the con 
centration of economic power in pri 
vate hands. We are for the establish 
ment of a socialist society. The 
Indian National Congress and our 
leaders like Shri Jwaharlal Nehru 
had that vision. According to 
Mr. Nehru, Sir, the strategic 
points of    economic  development 
should be controlled by the State or by the 
planning apparatus. According to the 
Industrial Policy Resolution of 1948, the iron 
and steel units and the power units in the 
private sector were supposed to be taken over 
by 1958. I would like to point out that the 
Government jacks that perspective. Their 
policies have diluted our declared national 
objectives. It was only recently that the 
Minister in charge of Power made a public 
statement and made a public invitation to the 
private sector to come to the area of Power 
generation. Is it not going back from our 
national objectives, Sir, after this Government 
came to power, the honourable Minis- 

rte for industry made a statement on our 
industrial policy. It is a clear deviation from 
our declared national objectives and a clear 
deviation from the Industrial Policy 
Resolution oi 19'36. And, Sir, the 
announcement by our Finance Minister in his 
Budget and the attitude of our Industry 
Minister and their other policies are all aimed 
at granting concessions after concessions to 
the monopoly houses and the multinationals. 

Sir, it is indeed strange that within nine 
months of coming to power, that is up to 
September 1980, 351 agreements or deeds 
with foreign multinational corporations have 
been signed while last year the figure was 
only 60. Sir,—I am coming to the Bill— what 
I would like to point out it that on the same 
line the hon. Minister has come before this 
House with thjs Bill- The Explanation which 
is sought to be added is a new provision 
whihc virtually exempts dominant 
undertakings from the restrictions imposed by 
the parent Act. Sir, the growing concentration 
of economic power in the private sector is an 
exciting issue among the public. The 
Mahalanobis Committee was surprised that in 
spite of all measures taken, concentration of 
economic power in the private sector has 
increased. The Monopolies Enquiry 
Commission also recognized this fact. 

Sir, the M. R. T. P. Act was put on the 
Statute Book in 1969. I would like to give 
some figures regarding the growth of size of 
some monopoly houses he.re. In 1972 the 
value of assets of Birlas was Rs. 641.93 
crores. In 1978, it became Rs. 1171.15 crores. 
The value of assets of Tatas in 1972 was Rs. 
589.42 crores. In 1978 it became 1102.11 
crores. The value of assets of Mafatlal in 1972 
was Rs. 83.74 crores. It became in 1978, Rs. 
317.86 crores. That of Singhanias in 1972 was 
Rs. 121.45 crores. It became Rs.299.57 
crores. This shows the growth of the size of 
monopoly groups in India. The present 
amendment would also help the monopoly 
houses. Goods in their hands are said to be 
exempted from the restrictions of the MRTP 
Act. This 
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[Shri T. Basheer| 
is being done under the cover oi export 
promotion. No doubt, export must bo 
increased. India has a huge trade deficit. That 
is true. One can understand the case for 
boosting exports. I would like to say, Sir, that 
this is not the proper way for it. This kind of 
policy, without vision and perspective, will 
not help the country to move forward. We 
will not reach anywhere. 

I cot elude with these words, Sir. 
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SHRI GHANSHYAMBHAI OZA 

(Gujarat): Sir, the hon. Minister, while moving 
this motion, said that this is to replace the 
Ordinance which was issued some time back. 
Sir, 1 want to record my strong disapproval to 
the issuing of ordinances for this purpose. The 
Government, it seems, is worried about the 
adverse balance of trade. We had just now 
discussed on a Calling Attention Notice how 
this adverse balance of trade has developed 
over so many months. It was not a sudden 
development which necessitated the issuing of 
an ordinance. I am really surprised that even 
on such <ssues which can be contemplated, 
which can be foreseen, the Government in. its 
wisdom issues ordinances. He said just now 
that one Tandon Committee has been 
appointed—I do not know when—and that 
this Tandon Committee has also given its 
report. Perhaps it was four months back, as 
was pointed out by some friends here. This is 
a matter which came to the notice of this 
Government four months back. How lethargic 
they are in taking appropriate decisions. They 
could have come to the House. Heavens 
would not have fallen if the Ordinance had not 
been issued. But it has become a fashion with 
them not only in this matter but another 
Ordinance is also to be replaced by a Bill. I do 
not know in what terms we shall record our 
strong disapproval on this method of 
functioning. As has been said, the necessity 
has not arisen all of a sudden. We all are 
worried about it. Not that it is the concern of 
this Government alone. It is a matter of 
concern for the whole nation.    Therefore,    in 
all seriousness 
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we should think about it, namely, why this 
deficit has arisen. While the Calling Attention 
Notice was being discussed, some questions 
were put It was pointed out that 60 per cent of 
the import is on maintenance only. 

[The Vice-Chairman      (Shri     Arvind 
Ganesh Kulkarni) in the Chair] 

We do not import for building assets in this 
country,  for our development, industrial or 
otherwise,    but only    for maintenance.    We   
go   on      importing like the prodigal     son.    
We  all    are wasting   away  our   assets,     
sometimes in current consumption.    When I 
say so,    I  do   not  lay  the  blame  on  the 
doors  of  this     present     Government alone.    
In the past also  I had  raised my   voice   
against   so   many      things, which we could 
have very well managed here.   But  
unfortunately, they say that  there  are  power  
constrants   and therefore,    cement  could  not  
be produced   and  other  things  could  not   be 
produc.ed.    But  if  there is  a Government 
which commands the respect of the people at 
large,    we can discipline the  people   and   
say.     kindly     forego some reuiremenlfe for 
the present,    let us not waste away our foreign 
assets which  we  want   badly   for  the  recon-
struction of our country.    There is a very big 
time-lag between us and the industrially   
developed   countries.     Because of the   
colonialism we are backward.   We wa"nt to go 
ahead. We want to have a pace with them.    
But this is not the way of doing it if we are 
going to waste our money,   very well earned 
foreign   exchange,     only   on      current 
consumption.   It may be edible oil or it may be 
sugar.    We can manage    it properly if there is 
a will on the r>art of the Government     and 
the Government  commands  respect   of  the  
community as a whole and ask    them    to 
tighten the belts for some time so that we  can  
save  all these  assets.  Unfortunately this is not 
happening.    Now, Sir,    my own  friend  here,  
#read  the Preamble   to   the     M.R.T.P.   Act,     
as it was envisaged at that time. It is not mainly 
aimed at restricting the domestic consumption.    
It was to lay down a  social  pattern     
according   to     the 

Preamble of the Constitution. We want 
social justice; we want economic jus- . 
tice in this country and, therefore, we 
wanted to restrict the activities of 
the big houses, monopolists, inter 
national monopolists as well as the 
local big houses. Now, care should 
take in your enthusiasm to 
earn some foreign exchange by allowing them 
to use their capacity only for export purposes, 
to see that they do not encroach upon the 
fields which are not theirs because there is 
some suspicion going on as friends here from 
my side and also as just now Mr. Yadav 
pointed out, that these loopholes will be taken 
advantage of to step up their sale in the 
domestic market. So, kindly see that this ia 
not used as a subterfuge and whatever the 
loopholes, the Government should see that 
they are plugged and that only for exports and 
nothing else this capacity utilisation is done. 

The other point that T want to make is, we 
all know that our small-scale sector and small 
entrepreneurs also are in a very' big way 
promoting exports and are earning foreign ex-
change. The big houses may not tread upon 
their fields and itenjs which are being exported 
by the small-scale industry and small 
entrepreneurs may not be allowed under this 
expanded capacity, to be exported so that they 
do not compete with the items being exported 
by small-scale industry. Care should be taken 
to see that our small-scale is not ousted from 
the international market. If you do not <}o 
this, perhaps, you will be daing indirectly a 
great harm to small enter-preneurs. I would 
request the hon. Minister to see that this does 
not happen. 

I wanted to take up a few more points but I 
would urge upon you, Sir, to allow my friend, 
Mr. Shiva Chandra Jha, to contribute 
something and I leave some time out of the 
time allotted to my party,    for him also. 

DR. BHAI MAHAVIR (Madhya Pradesh): 
Mr. Vice-Chairman, Sir, the hon. Minister has 
come forward   with 
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• a Bill to replace an Ordinance which was 
issued a few days before the current session of 
""Parliament. The point has been made that the 
heavy crop of Ordinances that was raised 
during this intervening period, was hardly 
necessary and, if anything, it shows the 
Government is unable to determine what 
particular matter is of an urgent nature and 
what can wait for the Parliament to discuss be-
fore it is made into a law. Even things like 
Maruti take-over and Auroville were the 
subjects of Ordinances. 

So far as this Bill to amend the MRTP Act 
is concerned, we are told that it is a very 
innocuous piece of legislation and what has 
been done is a very small thing and the hon. 
Law Minister considered that it should have 
no difficulty in being accepted by this august 
House. 

I am aware that the Bill is not, strictly 
speaking, the Law Minister's baby. He is 
carrying either the Commerce Minister's baby 
or somebody else's. But in any case, it is the 
Government's baby alright, and he is perfectly 
entitled to carry it with all the love and 
affection he is capable of.    But, Sir.. 

SHRI SHIV SHANKAR: I cannot trust to 
pass it on to you. 

DR. BHAI MAHAVIR: No, if you 
are in difficulty, we can serve as baby 
sitters in any case. But if the baby 
is    illegitimate, even     illegitimate 
children have some right to affection. 
Anyway, the point that is being sought to be 
made is, that the Government wants to 
encourage exports... and if some business 
houses are capable of exporting a part of their 
products, the calculation for the purpose of 
considering whether they are dominant or not 
should exclude the portion which is exported. 
Now, it has been asked here 'What is the 
guarantee that what is exported today will 
continue   to be 

exported in the future also? After all, other 
countries are no enslaved markets of ours. We 
could not be sure that if you sell it today, you 
can compel them to buy tomorrow and the day 
after also. They may refuse to buy it. Then, we 
will be saddled with those produced goods 
which you will justify only for the purpose cf 
exports. It has also been mentioned that they 
could be reimported or they could be brought 
back to the country. Well, this aspect I have 
already mentioned. But I wish to draw the 
attention of the hon. Minister and vhe 
Government to one thing. Are they themselves 
sure in their own mind, clear in their own 
mind, what they want to do? Are they sure 
that.they wish to contain these large houses? 
Are they sure that they wish to relax the 
restrictions which have been placed on them 
for whatever reasons, good or bad, they may 
be capable of? In 'this respect, I would like to 
read a few lines from a recent editorial from 
"The Times of India', The heading is "More 
Muddled then ever". This should be a rather 
flattering compliment, if I may be permitted to 
say, for the consideration of the hon. Minister. 
It says, on the question of the policy regarding 
big houses. 

"In May, the Union Minister of State for 
Industry rapped entrepreneurs hard on the 
knuckles for suffering from  "MRTP 
phobia"  and 

. seeking "lawless freedom"'. In July, the 
Government reaffirmed its faith in. both 
MRTP and FERA but declared that no 
"avoidable restrictions" would be placed on 
the fullest utilisation of existing capacity, 
particularly in units that are in the core 

* sector or are linked to it or have an export 
potential". 

     Then,  it  says: 

"In August, however, the authorities 
declared that this would be done only on 
selective basis." 

Who will select,    or what basis    and for 
what considerations? 
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Of  course,    this has  not been    mentioned. 
Then, it   says again: 

"In September, a cabinet committee task 
another half turn and decided that all 
industrial units, including MRTP 
companies, would be permitted to instal 
additional capacity without limit provided 
the incremental out-put is entirely sold 
overseas." 

In  the test part,    it says: 

"And now at the instance of the Prime 
Minister herself, the Government is 
reported to have resolved that all 
applications for conversion of letters of 
intent into industrial licences should be 
referred to the cabinet comittee on 
economic affairs." 

Hence, the editorial asks: Why is it that the 
Government wants to saddle itself with 
another responsibility by giving it to this 
committee? Why can't the whole thing be 
gone into before the letter of intent is issued? 
It says that perhaps whatever the Government 
had in mind was likely to be defeated through 
this self-defeating move. I am not surprised, 
because, the whole thing falls into a pattern. 
You first say 'Well, you bloody people, you 
behave'. Then, you say 'We will give some 
softness'. But you say that this would be on 
selective bafsis. Then, you say 'Alright, you 
apply, but the decision will be taken by the 
cabinet committee'. What type of experts are 
sitting on the Cabinet Committee on 
Economic Affairs, is well known. The only 
thing, the only inference which can be drawn 
is that they will s;t and they will determine on 
considerations other than those which are very 
clear to us, as to whether a particular sanction 
is to be given or not. This is the thing which I 
wish to emphasise now, because, the question 
is, if the Government is keen that our exports 
should be promoted and our balance of trade 
position should be improved, is this the only 
way? Even if it succeeds in achieving this, this 
can be just a fleabite.    The more important 
thing is 

the tremendous losses which we ar» 
incurring because of the bunglings 
which are going on, an a large scale, 
m various spheres in our exports and 
imports. I will just mention . one or 
two. Of course, the hon. Minister 
may very well be able to say that these 
are things which do not fall in his 
domain. But even so, they fall in the 
domain of the Government. I would 
submit for his consideration a few in 
stances of how the country could save 
precious exchange and could gain out 
of so much exports which we are just 
squandering because of inaptitude or 
inefficiency or down-right dishonesty. 
Firstly, I will talk of the defence 
affairs. There are reports that we are 
purchasing 1300 tanks, Chieftain 
tanks, from U.K. and those tanks are 
going to cost 1300 crore dollars. It is 
an astronomical figure—1.3 billion 
dollars. And these tanks, we are 
told, are the ones which were pro 
duced for the Shah of Iran by Britain. 
The Shah lost his empire and the 
order was cancelled. The Royce seo- 
ple were faced with so much of pro 
duce and they were on the look-out for 
willing customers. We offered' our 
selves as customers for this. When 
we place the things in a proper se 
quence, we will see that for long it 
has been said that our Vaijayanta 
Tank is a good tank, it has seen 
through a number of wars and we 
have been working for years with the 
improve '-.demised  tank.    Still 
in this race of 1980 we are told that we shall 
be spending 1300 crore dollars on importing 
tanks; this is something very curious. Then, 
Sir, in 1960 we started an anti-missile After 
spending crores of rupees, we are even now 
dependent on anti-tank missiles from outside. 
I do not want to multiply instances. I onty 
wish, to even in the matter of technical skill, 
the other day we had a question in this House 
where we asked the Government, how was it 
that we were importing software from 
America when here, within our own country, 
the Department of Electronics was in a 
position to export software? We were told that 
that particular type of software was not 
available. Professor Narasimhan of the Tata 
Institute is  
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[Dr.   Bhai   Mahavir] 
acknowledged world authority on it and the 
Prime Minister had given him a national 
award tor his research on applied science. 
When we asked whether he was consulted or 
not, we were told that he was not consulted. 
Just in a casual and cavalier fashion the 
Government decides to import things even 
those things which we are capable of 
manufacturing. And here you come forward 
with the proposal and say that you want to 
encourage exports and lhat is why you are 
bringing forward this provision to facilitate 
the large houses for the purpose of keeping up 
their export targets. 
The other instance that I wish to 
cite is about our natural wealth in the 
form of raw materials. Take, for ex 
ample, iron ore. We are exporting our 
iron ore at 9 dollars per tonne from 
Goa and 17 dollars per tonne of high 
grade iron ore from Bailadila and 
Japan is buying this iron ore. In the 
process of this export and in the pro 
cess of selling this iron ore to Ja; 
the NMDC has suffered a loss of about 
24 crores, which means that we are 
selli"g our iron ore at a highly su.> 
sidi. We   are  exhausting  our 
natural wealth. After three or 'our decades—I 
do not think it is going to be longer" but the 
experts think it to be 30 or 40 or just 50 
years—we will have exhausted it and it wul be 
exhausted for just a mere pittance, at a very 
low price. Why is the Government wasting 
this resource? We are mortgaging our future. 
We are sacrificing our raw material. We claim 
that we have so much of technical manpower, 
so much of strong natural base. This raw 
material of iron ore should be manufactured 
into pig iron. It should be manufactured into 
steel. Steel should be manufactured into 
special hard steel, and further on, that could be 
manufactured into other specialised items 
which would get us 25 times higher price than 
that of the iron ore that is being exported. But 
in our country, Sir, we just keep on wasting or 
squandering Whatever wealth we have and at 
the same time believing that we are getting   
g»od   foreign   exchange  in   re- 

My submission in this respect is we are not 
being fair/to the country, not being fair to our 
future generations and we are also not being 
fair to the economy as it stands today. In this 
respect, I wish to submit for the consideration 
of the hon. Minister that this particular thing 
which he is bringing forward could have 
perhaps convinced us if the Government had 
gone all out in trying to tell us that at no point 
was any leakage being allowed in the matter 
of foreign exchange; where we could depend 
on our own where we could achieve self-
sufficiency there we are making all efforts to 
achieve self-sufficiency and we are not 
depending upon imports. And if we are not 
doing that, the situation remains as it is—that 
even in the matter tee, we are far from self-
sufficient, after spending hundreds of crores of 
rupees. Our laboratories are there. In one 
particular laboratory, I made a statement here 
and I asked the Government to enquire, 2000 
scientists—qualified scientists—are sitting 
idle having no work to do; whereas they were 
expected to see the country forward in the 
direct&ra of seif-sufficiency in the matter of 
armaments and defence needi ,My submission 
therefore is is not as simple a matter as this. 
The way the Government is proceeding and 
the manner in which it is taking decisions one  
after  another.... 

SHRI  P.  RAMAMURTI:  Is it HAL? 

DR. BHAI MAHAVIR: It is not HAL, but 
Hyderabad." Step by step, the 'way they are 
proceeding is, once they create a noose, they 
tighten it. as soon as they tighten it, they say: 
"All right, we will be relaxing it if you behave 
like good boys. But we will do it on a 
selective basis. So /6u come forward with 
your application. US see how you are doing. 
Then after that, we will take a decision". Is 
there any guarantee that these decisions are 
being taken not on considerations which are 
less than fair, which may be useful for the 
party in power but which are not fair from the 
point of view of the Government, or the long-
term interests of the eco. This  is   the    
question    which 
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arises in our minds and, thereiore, 1 am 
suDmilting that on a Bill like this, firstly the 
motive of the Government itsel; becomes 
suspect when they issue an ordinance for a 
thing which could very well have been 
brought before the House. After all, if it is a 
follow-up of the Tandon Committee report, 
that Committee reported four months ago and 
you have taken four months to decide to issue 
an ordinance. Is it that you do not have faith 
in your own party members that they will 
support your proposal and you want to pre-
empt their decision, you want to get them 
committed even before they  are able to  
apply their minds to 
articular proposal? If that were so, it is, I think, 
not a very complimentary situation for your 
own party members. But that apart, let the 
Government give a cool thought to this aspect; 
are they doing what is possible and what 
should be done for the purpose of saving our 
precious for. eign exchange, making ourselves 
self-sufficient in at least essential respects and 
not wastefully squandering mvay the well-
earned reserves from other countries? If these 
guarantees and as-ances were there, the 
Government could at least have come forward 
with clean hands. But I am afraid that that 
does not seem to be the case in the present 
situation and, therefore, I do not •approve that 
we should support this Bill. Thank you. 

SHRI P. RAMAMURTI: Mr. Vice-
Chairman, Sir, I am amazed at th's Bill. And I 
also want to express my sympathy for the Law 
Minister who has got to pilot this Bill. It is not 
a matter concerning law; it is entirely an 
economic question. The entire economy of the 
country is concerned with it The best man 
who should have piloted it and who should 
have answered the criticism in this House is 
the Finance Minister or the Industry Minister. 
He is unqualified. If he were incharge of those 
Ministries, he would have been able to 
answer. He cannot answer... 

SHRI SHIV'SHANAR:    Even other-e I 
can. 

SHRI P.    RAMAMURTI:    Otherwise 
don't   know  these   people. 

THE       VICE-CHAIRMAN SRI 
ARVIND  GANESH  KULKARNI):   He is  
the Law    Adviser to  the    Government.  So 
he is_ piloting the Bill    and ig it to you. 
SHRI P.  RAMAMURTI:     What tl [  him to 
do,    he will put in    the form of a Bill.    
What do they want me to do? 

SHRI SHIV    SHANKAR: Sympathy? 
SHRI  P.  RAMAMURTI:   I  am    ex-
pressing my sympathy to him.    If you iot 
want that, I will take it back. Does not matter. 
The whole point is, here is another instance 

where we have had a Government broken 
promises. Right from the beginning it was 
proclaimed that the aim of the Five-Year Plan 
was to . lessen the disparities, to see to it that 
there is no concentration of economic power. 
Not only in the Five-Year Plans but in the 
Directive Principles of State Policy in the 
Constitution also they solemnly proclaimed it. 
And they went to the extent, in 1976 of saying 
that the Directive Principles must have 
precedence over Fundamental Rights. But the 
.most important Directive Principle is that there 
should be no concentration of wealth and the 
existing concentration of wealth must be 
broken. There must be lesser disparities in 
wealth and income. This was the most 
important Directive Principle. And I do not 
want to quote figures. Other people have 
quoted figures. 

The whole world knows and the Congress 
Party cannot today deny the fact that during 
the last thirty years of its rule' concentration of 
wealth in the hands of a few monopolists had 
taken place and monopoly houses have grown 
like hell. This is something that has happened. 
Of course, every time they will remind, "We 
are going to do this, we are going to do that". 
It is a Government of continuous broken 
promises. Intentions, they say, are good. But I 
would -like to remind them that the way to 
hell is paved with good intentions. You may 
have good intentions but that is the way to 
bell. The policies that .- :u have been pursuing 
all these years have  led  fo" a  position  where 
greater 
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concentration   of    wealth has taken place in 
the hands of the big monopolists who are 
interested in making as much profit as 
possible at the expense  of the common    
people,    by fleecing  people.    This has been 
going on for 30 years and,   under some pre-
text  or  other,  every time  concessions were  
given  to   these  big  monopolists •.hese thirty 
years despite the  Industrial Policy    
Resolution    that   has been laid down first in 
1948 and then revised in 1956.    In spite of 
all these things, whatever might have been 
stated in. these Resolutions,   there is one 
escape clause:    In the interest of the country;   
in  the    pubBc  interest.     So. under that 
escape  clause,  concessions after concessions 
have been given these thirty years to  the big 
business houses.    I do not want to detail 
those   . concessions.    When  the    MRTP    
Act was formulated, at thai time itself we 
pointed  but  that  there  were    enough 
loopholes in this Act for the monopoly houses 
to escape and in the    interest of the country, 
in public interest and so many  things the  
monopolists    will continue to get what they 
want.    And this is  what. they have been    
getting despite  the    Monopolies     
Commission and all thai 

Today the way is further    cleared. 
In the name of export they   will   he 
given  opportunity to expand their 
paeity. This is the further clause. Now 
I would like to ask them. How i- 
that our export needg have been grow 
ing?   Then  they   would   sa of 
petroleum products have suddenly in 
creased   and.      therefore,  things  have 
become  difficult.   But,   after     all,  ex 
ports can be cut down, imports can be 
cut down and a lot of savings can be 
made  by  cutting  down   imports.     Un 
necessary imports are taking- place in 
this country. As my friend. Dr. Bhai 
Mahavir,  has  given  some instances, I 
can give instance    after   instance    in 
every industry where local talent has 
been encouraged, where our R and 
D people  have been discouraged and 
how, despite all the ten thousand crores 
that have    been    spent    'JXI    the    R    , 
gineering      was      encouraged in this 

and D today we a^e importing captial 
goods. Our heavy   Engineering    Cor 
poration in Ranchi is not being utilis 
ed to its full capacity. Hardly 25 per 
cent of its      capacity is being 
4 p.m.    utlised.   If     machines      were 
made     and   if   design engine 
ering ,was       encouraged in       this 
country with our talented people, the 
imports could have been cut down and 
in fact there would    have    been    no 
need for import:;. All these years the 
slogan  given  was "Export or perish" 
Today what has happened is that in 
this country the slogan has turned out 
to be "Export and perish". People have 
exported and   people   are   perishing. 
This is what has happened. You export 
everything. Take   the   sea-food,   the 
prawn fish. If the poor people of this 
country eat that food, their    stomach 
will be effected, they cannot digest it, 
but the Americans  and the Japanese 
will be able to digest the prawns. Our 
people are not meant for fish-eating. 
• mangoes.    If a poor man in this 
country eats mango, it tastes bitter, but 
you export it to Saudi Arabia Planta 
tions you export to Saudi Arabia; even 
vegetables you export to Saudi Arabia. 
This is what is happening. This is what 
you have reduced your economy to in 
the last  thirty  years.  And  whenever 
we point out  these things,  naturally, 
we become your first enemies,  when 
we oppose them and mobilise the peo 
ple against this policy. Today you are 
selling the country    to    the    foreign 
multi-nationals. There Is a lot of cor 
ruption in the public    sector   under 
takings.    It is not my finding. It is a 
finding of the Wanchoo Committee it 
self.   You   talk   of   the   black-market 
economy in this country. The    public 
sector itself is an agent for creating 
black  money  in  this    country    thro 
ugh contractors. When all these things 
have happened, the entire people today 
are not prepared to believe your words 
and they are rising in revolt. Natura 
lly, you have no other go but to talk 
of emergency. This is the main topic 
that was talked about in tne All-India 
Congress Committee meeting held two 
days  ago;  an^   there  was  the  Prime 
Minister who    before   becoming    the 
Prime Minister had proclaimed sole- 
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ittttfy to the entire people that for 10,000 years 
there would be no need for emergency; but 
within ten months you are forced to talk of 
emergency. Why? These are the complusions 
of your policy, of your past economic policy 
that you have been pursuing all these thirty 
years, where the landlords were allowed a free 
hand, to do what they liked, to commit 
atrocities. The resources that are available in 
this country are cornered by these farmers and 
they are not utilized for the purposes of pro-
ductive investment and, as a result, yoo go on 
getting foreign loans, you hare to pay interest 
and servicing Charges and so you have to 
export more. So go in for more and more of 
foerign loans, incur more and more of 
servicing charges and, therefore, have more 
and more of exports. Thig is the policy that 
you have been pursuing and the pursuit of this 
policy has today brought you to a position of 
bringing this Bill, for giving more expansion 
facilities to the monopoly houses in order to 
have exports. And I can tell you, under the 
present conditions of the world economy— 
where the entire capitalist world is passing 
through a Stagnation but also in terrific phase 
of what they call not only stagnation but also 
inflation; and so they have coined a new word 
"stagnation"—they may not be able to buy 
your goods. In England, the other day, there 
was a huge demonstration of 1000 
unemployed workers in Liverpool. The entire 
people of England are rising in revolt against 
them. Industries are collapsing; poverty is 
there. The same position is there also in the 
EEC countries. Detroit in the United States is 
today completely closed. This is the state of 
the world market and in thia world market 
when you are going to export more and more, 
you are going to give more and more capacity 
to those people to exploit yon. 

My friend, Mr. Yadav, was supposed to 
support the Bill. But I would like to point out 
that his entire speech was in opposition to 
that. Not a single word could be say in your 
favour excepting 

the formality the manthram, because he 
happens to be a Member of your party. He 
said, "With these words I support this 
Resolution.'' He is a wonderful man, a 
wonderful person. 

What a wonderful galaxy? All rhe things he 
said were against this Resolution, and then he 
said, "Well, I would support this Resolution." 
This is a wonderful case that you have got. 
And how my friend, Mr. Shiv Shanker, will be 
able to defend that position, I do not know. 
You must ask Mr. Ven-kataraman to come 
here and give U9 the figures because you are 
not familiar with those figures you have been 
a good lawyer throughout. If I had given my 
brief to you, you would have argued very well 
better than I. I do not know whether Mr. 
Vsnkata-raman has given you the brief or not. 
All these questions are there. 

This is a Bill which, under the guise of 
export promotion, is going to increase the 
economic capacity, the economic power, of 
the big business houses in this country, who 
are allied with the big multinationals. And, 
therefore, all the talk of self-reliance is going 
to be given the go-by. And this is not going to 
better in any way the conditions of the people: 
on the other hand, the conditions of the people 
are going to worsen. The monopolies are 
going to grow. My friend, Mr. Yadav, said, he 
was suspicious. As a result of that, he was 
apprehensive that the monopolists, political 
interference in the Government, will grow. 
Already, the monopolists are interfering in 
politics. They are today. .. 

SHRI KALYAN ROY (West Bengal): Are 
you dictating a reply to the Minister? 

SHRI    P.       RAMAMURTI:      Who? 
SHRi KALYAN ROY: The Minister. 
SHRI P. RAMAMURTI: He would not be 

able to reply today what is happeneing is that 
the monopolists are already deciding the 
policies, and their influence to do so will 
increase. The World Bank is deciding our 
policy. 
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As he said, there- is no seli-reliance with 
regard to the VVjayanta Tanks. Even the tank 
technology, in 30 years, could not be 
developed. That is the state of affairs in the 
country. When we say, this, our Prime 
Minister will come and say, "You are 
degrading the engineers". We are not 
degrading engineers. Our complaint is, "You 
are not utilising our engineers and our 
scinetific talent and all that." Not utilising 
them, you have got to grow more and more 
dependent upon them. Apart from that, what 
about the Cen-turian Tank? You are going to 
sell 200 Centurian Tanks. That you have got. 
There is a proposal already pending with the 
Government. And you are . purchase tanks 
worth Rs. 1300 crores whereas Israel could 
retrofit the Ce.iturian Tanks and s*'Aid that 
they gave good work in the Arab-Israeli War. 
The other countries have retrofitted them. We 
cannot do that. It is a simple matter. Still, 
money is involved in this. Let us not foregt 
that in every transaction there is money in. 
volved. Somebody in a good position has got 
to get that money, and he monopolises the 
whole thing. I do not know who he is. I am 
not blaming a particular person. But the fact 
remains that money is involved in evereyone 
of the foreign purchases. And therefore, the 
foreign puchases are preferred to the 
development of the indigenous industry. This 
is what is happening in this country. 

Then, you will talk. " We are also going to 
expand the small scale sector." The capacities 
of the big industries are already developed, 
already increased. Under the new Industrial 
Policy Resolution placed before the House in 
which you have not debated either in this 
House or in the other Hous2—even without 
debating1 a:id even without getting the 
sanction of Parliament, you have alredy 
started implementing that. Resolution. You 
have allowed automatic expansion to the 
extent of 50 per cent and further expansion 0f 
25 per cent of these big business houses, and 
now, in the name 

of exports, you are going t0 allow much more 
expansion. It will be even 100 per cent or 
something more within a cc arse of five years. 
If the capacity of uiese big business houses is 
increased by 100 per cent, what will happen to 
the small-scale industries of which you are 
talking so much? The small-scale industries 
will be at their behest. They will have irj 
depend upon these big industries for raw 
materials. For industrial raw materials they 
will have to depend on them. For example, 
take soda ash. Tatas and Birlas and half a 
do2en. companies make it and the small-scale 
industries are to depend on them. For 
polyester Abie yarn, the handloom weavers 
have to depend on them. For art silk, they 
have to depend on Birlas. And now their 
capacity will be expanded. What will happen? 
The small-scale industries which are already 
getting closed will be further closed. And as a 
result of this, 'the discontent of the people in 
this country will certainly grow. And despite 
whatever you might say or do, the people will 
certainly rise up. Even the worm will turn. 
There is a time when even the worm will turn. 
The people have been fed on promises for the 
last 30 years. The people cannot be fed on 
promises any more. The people today are 
awake. And. therefore, when they rise, you 
come and say th,at the Opposition parties are 
not behaving properly and that the Opposition 
parties must know to behave properly, 

SHRI   SYED   SIBTE      RAZI   (Uttar 
Pradesh): It is a fact. 

SHRI P. RAMAMURTI: How are we 
to behave? And among the opposition 
parties, the CPM is the biggest enemy, . 
enemy No. 1. I can very y.-ell understand 
it. On the question of foreign policy, the 
CPM today stands for an independent 
policy which is more or less in tune 
with the policy pursued by the Go 
vernment Oa the question of figbtinc 
communalism. you cannct  B >rty 
in   fighting     cr.nmunal-fhan  the CPM.  And 

you  '..ilk    so much   about    fighting    
communalism. On   the  question   of  Assam,  

on     the 
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question of the north-eastern States, on the 
question of national integration and keeping 
the unity and integrity of this country, you 
cannot find doughtier champions than us. And 
yet you say the CPM is enemy No. 1. this was 
the talk in the AICC meeting because there 
comes the class basis. In terms of class 
interests, the CPM happens to be the biggest 
enemy be cause it stands on a class basis, on 
the basis of the down-trodden neople in this 
country. 0.1 the basis cf the working class, on 
the basis of the peasantry and on the basis of 
agricultural labourers. It is on that basis that 
we stand, and whatever is inimical to their 
interests we will fight to the last. Therefore, 
we are not bothered by your talk. When the 
class question comes up, when the class 
interests assert themselves and comes to the 
forefront, then the fact that we are togeher in 
he fight against connnuna-lism, that we are 
together in the fight tor national integration; 
which today is the most important problem in 
this country, all this fades into insignificance. 
Only the class intesests come in to the 
forefront. That is why in the All India 
Congress Committee meeting, many of your 
people have gone on saying that the CPM ais 
the number one enemy. I can understand it. I 
don't blame them. But yet, I would like to say 
that we have grown in this country not . 
because of your sufference. We have grown in 
this country not because of your patronage. 
We do not depend on your patronage. We have 
grown in this country despite the fact that the 
two biggest Communist Parties in the world at 
one time or the other opposed us and abused 
us. We have grown in this country without any 
Communist Party he world even recognistfng 
us. We have grown in this country facing your 
repression. And we will continue to grow 
because we are having our feet ong the people 
and because it is the 

c's interest that we champion. Therefore, 
Sir, all that I would like to point out is that 
this fig-leaf of export   promotion  is  a   bogus  
argument. The real thing is, they are succumib 
to the  demands of the big    business 

1 houses. The Government wants to su-garTCoat 
that by saying that this is for export 
promotion. It is not going to he-alp in any 
export promotion. But it is going to lead to 
the strengthening of the big business houses 
in the country. Therefore, it is in the interests 
of the people that I oppose it. I would appeal 
to people like Mr. Yadav to  pul   their      
hands      against   their   heats and And out if 
this is not in the interests of the big business 
ho And if they see that it is in the interests of 
the big business houses, let them vote 
accordingly if they have any conscience. Let 
them not think of party discipline where the 
couniiy's interests are concerned. Therefore, 
let them on the other side put their hands 
agains their hearts and find out whe- 
ther this is not in the interests of the big 
business houses, and on that bais, vote it 
down. Then they will be real patriots. 
Otherwise they will be sycophants. Thank 
you. 

DR.    (SHRIMATI)    NAJMA    HEPTULLA  
(Maharashtaj   Mr. Vice-C man, speaking on the 
Monopolies and Restrictive Trade Practices    
(Amendment) Bill I support the stand of the 
Government   in   this   regard, from the global 
oil situation prevailing in the world, the present 
war between Iraq and Iran has /accentuated tm     
| tuatico. Though the    Commerce Minister is not 
present here at the moment, he would agree with 
me and support my  statement  that  this  is  
causing  a I    great burden and, drainge on our 
foreign exchange    resources     These    two . 
countries,  Iraq and Iran,    have     not been   
able,   more   so  now  when are at war with each      
other to our      demand      when      they      are at  
war with      each      other      and we have   to   
make   on-the-spot   purchase of oil in the open    
market.    It    has, therefore,   become   essential   
that   we should  now  increase  our  exports  for 
earning foreign exchange. The    si estion  of the 
Tandon  Committee  has become very important 
in the present situation and we should give 
priority and we should put in cur best   
endeavours  to  increase   our  exports, to earn the 
much   needed extra foreign exchange.   Today    
we    export 
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various kinds of industrial and consumer 
goods to both the underdeveloped and 
developing countries as also the developed 
countries In this field we have to compete in 
the international market. And to be able to 
market our products, we should produce the 
best quality goods which are up to the 
standards of international demand. For 
example, when we produce a car meant for 
export, we cannot produce a car which is ugly 
or the design of which is obsolete. This is not 
the home market. We have to produce it in 
accordance with the requirements of those who 
buy it. They have got a choice and when they 
pay for it, they are not buying our goods under 
any obligation or necessity. Therefore, it is 
imperative that we should improve the quality 
of whatever goods we are producing for ex-
port. It is therefore a healthy decision the 
Government has taken to allow monopoly 
houses to go in for export-oriented goods. I 
feel by this the monopoly houses which are not 
running to their full capacity and some of them 
are not, in fact—would be able *■•> run to 
their full capacity. This will generate more 
jobs also. They might also be allowed to 
increase their capacity or modernise their 
present industry to meet the export marked de-
mand which will on the one hand, get us more 
foreign exchange, and en the other hand at the 
home front, will create more jobs for the 
unemployed. This might help in reducing 
unemploy--ment to a great extent. I would also 
say that this will cut short the long and tedious 
procedures of getting permission from the 
Government due to bureaucratic hazards: 
certainly no export demand will wait for 
months and years together. While supporting 
the stand 0'f the Government on this issue. I 
would like to mention that our Governmnet 
should be very careful and vigilant that the 
concession which is being given to the 
monopoly houses should not be misused and 
these monopoly houses, whatever they are 
producing for expert purposes, should  never  
be  allowed  to sell  the 

goods in the local market even under the 
pretext of their being export rejected goods. 
Otherwise, this is certainly going to 
jeopardise the interests of the small-scale 
industry. 

Another important point I would like to 
mention over here is that these monopoly 
houses should not be allowed to expand even 
for export in respect of those items which are 
already being exported by small export houses 
because this will interfere in the working of 
the small scale units. We certainly do mot 
want that these small export houses to be 
interfered or bogged down by big monopoly 
houses. As Mr. P. Ramamurti in his eloquent 
speech, point out these people might take 
advantage of it and woulo try to create an. 
imbalance in our policy. One of the able Mem-
bers of this House mentioned In his speech 
that by making this agreement we are going 
away from the path and policies of our great 
leader, Jawaharlal Nehru. I would like to 
mention here that it is a fast changing world 
and the conditions prevailing now are quite 
different from those days when there was no 
oil crisis, trade deficits which have made it 
absolutely necessary now to make such 
amendments to our pcAicy. Our trade policy is 
directly related to the international market and 
demand. Hence we have to make amendments 
accordingly. This does not certainly mean that 
we are diverting ourselves from the path of our 
great leader, Jawaharlal Nehru. As a mater of 
fact, who knows if he were alive he also might 
have taken this healthy step. With these few 
observations I fully support the Government's 
stand. 

 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): The clapping is 
compliment to the Speaker. 

SHRI NARASINGHA PRASAD NANDA: 
I too should have joined in the compliment. 
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THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): You can join now. 
Now you can clap. 

SHRI SHIV SHANKAR: You must 
understand that it was a maiden speech. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Kalyan Roy, 
you also give compliments to her, my dear 
friend. Mr. Kalyan Roy. 

SHRI KALYAN ROY: I toe clapped. 
I speak not only on behalf of the CPI( but I 

think I am speaking on behalf of the working 
class and all national minded people of this 
country as a whole, when I say that'we are 
totally opposed to this Bill, lock, stock acid 
barrel. The Bili is not an ordinary one. It is a 
massive assault on the whole conception 
which was long ago preached by the 
Government regarding the dangers of 
concentration of economic power in our 
country. Not that the Government was doing 
anything positive to check concentration of 
economic power because during their regime 
big business grew bigger and monopolists 
have accumulated much more assets. But at 
least they used t0 pay lip-service to it. New 
comes the crude knock-out blow to the 
situation. 

One of the outstanding economic 
journalists of the country, Mr. D. K. 
Rangnekar, Editor of Business Standard, who. 
as the Minister knows, has nothing to do with 
the leftises, movement, in a reference to this 
Bill and the Government's latest policy 
decision to allow automatic expansion to big 
business houses says: 

':Can the company in its present stage of 
development afford frequent changes in the 
strategy of development? Can it stand an 
about-turn without costly distortions and 
excessive social cost?'' 

It is an about-turn, a volte face, which is total.   
And that is why, Sir, 1 say 

that it is so sir.ister, so frightening and that ig 
why it has evoked such strong, protests and 
indignation. 

Sir. the Prime Minister met the top 
trade union leaders on the 1st of July, 
31 of them, and 1 was one of them, 
and we pointed out the problems of 
industrial growtE In that meeting, Sir, 
the AITUC representatives, the INTUC 
representatives, the CITU representa 
tives, the HMS representatives, the 
representatives of the Defence Em 
ployees Federation, representatives of 
the miners' federation, representatives 
of the ^ockers, of 'he railway employ 
ees, of the Insurance people, of the 
bank employees, of the port employees, 
etc. were present and we were there 
for four hours and she listened to us 
quietly.    Till Sir,—we do    not 
know why—from the 1st of July to the 
end of Decer steps has been 
taken and, TIC p action has been 
taken.   Has ai been taken or has 
any follow-up action been taken at 
all? We made concrete suggestions, 
immediate suggestions, short-term 
suggestions, and yet. Sir, not one sug 
gestion h plemented since 
we met the Prime Minister on the 1st 
of July in the room in the Parliament 
House. But the Prime Minister also 
met the captains of industry, the mag 
nates of the industry on the 16th 
August and the representatives of the 
Chambers of Commerce and Industry 
from all over the country were pre 
sent and they pointed out certain 
difficulties, oifficulties which they have 
been pointing out for the last thirty 
years, and there is nothing new about 
it. By October or November, Sir. we 
find that 30 cf their recommendations 
have been implemented, either in re 
lation to automatic expansion of capa 
city up to the final knock-out below to 
the economy or in relation to other 
things. So, Sir, I say; Let the Govern 
ment come out openly and let them not 
fool thiemselves. because they cannot 
fool us and they are not fooling us. Let 
them be honest at least. That is why 
I say that they never believed in the 
MRTP Act; they never believed in it. 
As a matter of fact, in their 8th   Re- 
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.   the   MRTP   Commission   themselves 
have admitted   .that they   have failed to play 
an      effective      role in curbing the 
restrictive trade practices. 'This is why they 
say: "We have been     handicapped  not 
because of certain legal limitations, but also 
because of lack     of nation  and    knowledge    
which would  have  undoubtedly  helped  us, 
ut which we have not been able to t  owing to    
inadequate infrastructure." ' This is what  the 
MRTP    Commission in its Report.   The 
Report notes:  hat   the  Commission   is   
actively gaged in studying the infrastructure 
needed by it. Should it succeed in building up 
the proper infrastructure, it would be in a 
position to prepare the annual reports stating 
the state of competition and the am- ]pt of 
concentration in the Indian nomy which 
operate to the common detriment. As yet, 
there does not appear to      be      anything 
more cctively done for in this respect 
excepting the concern expressed    by  me 
sections of the public or voiced in Parliament " 
Sir it says that the Commission has been 
considerably handicapped in a in which cases 
have sometimes not been properly 
investigated and presented to it either by the 
Director of Investigation or the Register of 
Restrictive Trade Agreements desepito their 
best efforts.   It says-. 

The handicap experienced was chiefly 
due to the absence of data of  ,he kind which 
is necessary for the Commission, but which 
it does not have. The Commission feels that 
if the officers of the Registrar of the— 
Restrictive Trade Agreements and ihe 
Directorate of Investigation should be 
staffed by sufficient persons possessing 
required legal qualifications and skills, not 
only would The two officers be able to 
present the cas(B more effectively before the 
CommliBion,  but      the     Commission    i 

also would      derive much greater 
assistance and spend even less time 
on the cases    than it has spent for 
want of such assistance " 

Sir, this is the pathe:ic si ate of aiiairs so far as 
the MRTP Commission is concerned. Even 
this is not going to solve the problem, I tell 
you. So, in the name of giving concessions, in 
the name of building up our export trade, you 
have given massive concessions, one after 
another, since the March Budget. Sir, the 
whole background is sinister and that was 
why I had to mention about the total in.-
oll'ectiveness of the. MRTP Act and the literal 
weeping of the MRTP Commission. 

We can shout in Parliamen; 
we cannot do anything about it. It 
only indicates the shape of things to 
come. We ' are warning that this is 

not the beginning, this is going to be 
the future policy of the present Gov 
ernment towards concentration of eco 
nomic power and wealth. Sir. the 
whole tragedy is this. All the Cabinet 
Ministers- go to receive C ade 
Brs   I (he airport.    Th; 

But *hey allow the rmilti-natioi the big 
business  and the Worl I  K to enter  into their 
bed  rooms. Bn nev is received at the airport 
and the multinationals are received in the bed 
rooms.   (Interruptions)  That is the policy thai 
is being followed by the present  Government 
which is responsible for the mess  in  the     
entire economy. Sir   I would like to    
understand from the Minister, when the MRTP 
enacted, wag it meant that it     v.. allow 
concentration  of  wealth  for  ex-oort  purpose,   
or the MRTP Act  is to be  acted  upon  only     
within  the  tour corner,; of the country"   I ask 
this because if you allow any particular to 
expand  and  Set    away      with it    i1 leads to, 
nevertheless, concentration of wealth 
concentration  of cower, which definitely; Sir, 
as you know, go against not only 1he    
interests of the country but  against the basic  
interests  of the private sector which    actually 
depend on  lhe small-scale industries.     So my 
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charge is, you are scrapping the whole 
MRTP A ig back,     allowing the 
big basinet- to have a free movement, to 
destroy whatever have been built in ihis 
country. 

Secondly, if is pointed out that it is for the 
export trade. Now, Sir, we have discussed the 
export trade for three hours today in the 
House. I do not want to go into it. We have 
discussed the reasons of declining export 
trade, rise in the balance of trade deficit of 
nearly Rs. 4200 crores; all that we have 
iiscussed today. It was found that it was not 
only the oil prices which have gone up but 
prices of other commodities have gone up. 
How will this concession to the big business 
help to improve your export trade? We will 
Iike to be convinced about it, because it does 
not depend upon you whether there is 
recession in other countries, it does not 
depend on you whether Mrs. Thatcher or Mr. 
Smith will allow you- to export more. There is 
declining employment. In England, it is 3 
millions—even eliminating and ousting these 
Europeans who came to these countries. 
Thousands of people from Turkey ai'e weeded 
out and thousands working in Germany are 
asked to quit, and so on. How will this 
concession improve the condition? I do not 
know. Haw is it going to help you, Mr. Shiva 
Shankar, to pick up export trade? Will it not 
have any adverse effect on the national 
economy? (Time bell rings} This is the 
danger. How are you sure that they are going 
to export the additional production abroad? 
You have given all the concessions—the in-
centives the subsidies, the income-tax 
preferences, export allowances, then free 
foreign exchange for the groups to go abroad: 
you have given everything. But is it the reason 
that the balance oi payfhent is further worsen-
ing and vou are going to the I.M.F. Even last 
week, Mr. Venkati-raman in the other House 
said that Rs. 800 crores is not enough and they 
will have to go to the IMF to plead for further 
assistance and aid. Is it a pre-condition that 
you will have to give concessions to mo- 

nopolists or big business in order to 
get _e from the IMF? This is 

serious question we are raising. I 
am forced to point out again to the danger cf 
our giving in to the pressures of World Bank. 
It s& that the schemes of the World Bank are 
now being implemented without any protest. 
Sir, I am again quoting: 

•'According to the World Bank's 
projection, India's trade deficit will 
swell tp Rs. 5.200 crores ($ 6.5 
hillic i j ;82-o3  as  against  the 
Planning Commission's estimates of Rs. 
3,500 crores. The Bank has estimated that 
by 1982-83 export earnings will rise to $ 
12.15 billion and imports to $ 18.65 
billion." 

The World Bank thinks that. India 
is now one of the hardpressed "Third 
world countries.'' They further think 
that when India comes and appro 
aches the International monetary Fund 
and  the for further as- 
sistance, they would tell India about 
it. The World Bank bosses served 
notice on In rials that its fu- 
ture aid pi Dgtammes would be in* 
creasingly lii with its new sche- 
me of 'structural adjustments' in the 
economy. Is it aire of the structural 
adjustments. ME. Shir Shankar? Is 
it one of the demands of the World 
Bar,:. utting up with? 
They demand structural adjustments. The 
position is this that you are fiiiing way to the 
World Bank, the same way, as you did in 
1973-74. Under the pressure of the World 
Bank the same economic policy is coming 
back. (Time bell Ings) As Mr. Bawa-murti 
pointed 'out, Without any burqa now your aims 
are very clear. I only want to point out that the 
IMF and the World Bank have aided! three 
countries in the last six months. They have 
given massive aid, exactly what Mr. 
Venkatar&man wants now. These countries are 
Kenya. Bolivia and Turkey. They have 
declared that they are going to give massive 
aid to very progressive deniocratic coun-1 tries  
such  as  South  Korea,  Thailand, 
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I Shri Kalyan Roy] Senegal, Barbados, 
Morocco and Malawi.  All these  countries   
have  been •consistently opposing the    non-
aligned countries. Consistently opposing India 
and the progressive block in the United 
Nations consistently allowing    the multi-
nationals  to  snter  their  countries,   and  they  
are  consistently   for the multi-nationals.     So    
you      have got to  see  the international 
position as  it   is.   How  can   you   get      
away from  it?      This  is   what  the  World 
Bank wants.      These countries have done  it.   
They   have   reduced      their import 
restrictions allowed the western   countries  
with  foreign  imported things and they have 
cut down their spendings   on  public   sector.        
(Time bell rings.) 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Please finish now. 

SHRI KALYAN ROY: I am anish- 
ing. They have allowed the multi 
nationals to set up factories in t 
countries. As a result, they got the 
concessions. My final comment on 
this Bill is that this Bill is neither 
going to help your export trade nor 
is it going to help you to reduce your 
trade deficit. As Mr. Ramamurti 
pointed out, the disparity inside the 
country, social costs. tensions inside 
the country, e the count- 
ry and the irritation inside the country will 
create a mess and push you to the extremist  
camp. 

SHRIMATI SUSHILA SHANKAR 
ADIVAREKAR (Maharashtra) Mr. 
Vice-Chairman, S; test hik;_ 
petroleum prices and the Gulf War have not 
only disturbed our import- export trade 
balance, but it has put us a process of 
rethinking in this direction. So, it is in the 
fitness of things that in the present situation   
the hon. Law 
Minister has brought the amendment 
to  the  Monopolies  and Restrictive 
Trade Practices Bill.  This   has    also 
been  recommended  by  1jhe  Tanckm 
Committee. 

SHRI KALYAN    ROY: Don't    tell us that 
you  are     supporting     it. Sir, I     she  is  the   
only progressive left    in that  camp. 

(Interruy 

SHRIMATI SUSHILA SHANKAR 
ADIVAREKAR: Sir, it is in this context that 
we wholeheartedly welcome this Amendment 
to the Act which we hopefully think will be 
able to promote export of industrial products 
to earn more foreign exchange. 

Sir, the MRTP Act did not come 
up without much thought. It had a 
bearing of socio-economic perspective 
for our country, and this Amendment 
also has the same logic behind it 
of serving the larger social and eco 
nomic purpose. So, Sir. it is not at 
alt a case of broken promises but 
it is a case of continuity of the pro 
mises that we have made to the peo 
ple. Sir, I am only afraid that 
expansion of big houses to increase 
the capaciljy for export ru|ay hurt 
the small-scale sector. As it is, the 
small-scale sector has its own res 
traints and limitations and this might 
affect not only the performance of 
their 'export promotion programmes 
but it may also adversely affect their 
share in the domestic market because 
the large scale production will in 
crease competitiveness in the domes 
tic market which I doubt how far the 
small-scale sector will be able to 
stand. And I hope precautions will 
be amply taken to safeguard the in 
terests of the small-scale sector. But 
as far as the export objectives are 
concerned the. I the 
industry should      be nd together 

and it is no use snipping at each other specially 
when we are eager to have certain economic 
developments and we want to reach these targets. 
Sir, the corporate sector has to follow certain 
strict ethics in their business, and the 
Government should also be striot disciplinarian 
to see that they are properly maintained I    In the 
Past, Sir, we have been    very 



 

liberal with large business houses, specially 
those connected with the multi-nationals, Sir, 
to cite one example, which is a very well-
known example, there is the case of the Bri-
tannia Biscuits. The no-profit domestic bread 
production has been assigned to the public 
sector, the Modern Bakeries Limited, while the 
British Company was allowed to produce high 
profit biscuits to the tune of five times of the 
licenced capacity. And then we listen to the 
off-hand condemnation of the public sector en-
terprises by the private sector. Sir, it is very 
surprising that the bureaucrats working in the 
Company Law Department and the Udyog 
Bhavan are harsh with the small Indian firms 
but are subservient to the interests of local and 
foreign big business houses. Sir, it is a well-
known fact what role these vested interests 
are* playing. But if we are going to be the 
victims of the vested ideals also well, I just 
wonder how we are going to give justice to the 
common people. Fortunately, Sir, our new 
Government is fully aware of it and I 
understand the anxiety of the new Government 
to tone up the industry and the economy of the 
country. The 27 months of Janata-Lok Dal rule 
has ruined the economy by putting it into the 
rear gear. The entire MRTPC apparatus was 
made ineffective by these two Governments. 
During the Janata rule, the MRTP Commission 
allowed a worse kind of syndication. Again, 
Sir, I will give one example to make my point 
without going much into the details. That is the 
contract between the Association of 
Advertising Agencies and the IENS. In the 
absence of proper leading, the DAVP lost the 
case. Now I would like to draw your attention, 
Sir, to a few items wnich have slackened down 
the working during the Janata rule and which 
requires vigorous toning up. (Time bell rings) 
Sir, give me two more minutes The Directorate 
of Investigation of the M.R.T.P. Act move 
very slowly. The Udyog Bhavan rarely used to 
refer any cases to the Commission before 
issuing licenses.    The number 

of prosecutions launched have decreased. The 
disposal of the cases has also declined. The 
representation to the court for protecting 
minority interests or about the 
mismanagement of the companies, although 
having a special provision in the law, was 
hardly being used during those days. And the 
fine for the contravention of the provisions 
was so light that it has lost its meaning 
absolute. Sir, these are a few of the many 
things which the hon. Minister will have to set 
right. 

Now, there is another case which I wou^ 
like to refer to here, "it is very surprising that 
the house of the Tatas in a camaflouged way 
was allowed to acquire the Readers Digest and 
now they will come with a million-copy Hindi 
edition of this American reading material to 
be given to the Indian people. Sir, this makes 
think twice. I would like to ask why proper 
investigation is not made before giving 
licences. So, I would like to suggest to the 
Hon. Minister to consider building up a good 
industrial a>ad corporate information system 
and to promote a national economic 
intelligence corps to prepare cqnti-nuous 
situation reports for the Ministry before 
issuing these types °i licences. If there are any 
violations, the Government should not hesitate 
in taking stringent action against such 
business elements irrespective of their being 
big, large or dominant. 

Sir, there are fears and apprehensions 
expressed over further concentration of 
economic powers by some sections; .though I 
do not agree to it, but even then, this could be 
countervailed through public financial institu-
tions and by nominating right type of people 
on boards of large companies. 

Another amendment which I would like to 
suggest for the hon Minister's consideration is 
giving representation to minority shareholders 
and statutory place for Government nominees 
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[Shrimati Sushila      Shankar A reka 
on boards of all large and dominant 
undertakings and also include workers'  
representatives on it. 

Sir, I would like the hon. Law Minister to use 
his good offices to concur request to the 
Commerce Minister for channeling selected 
items of industrial products for exports 
through public sector companies as we are not 
getting fair pi exports because of the 
multinationals and the lure of our businesmen 
to ink balances in some safe foreign 
countries. This poses a danger to upset the 
trade balance and exchange reserves by 
invisible imports and  smuggling. 

Sir, a country like the USA has a much 
more stringent s-ta monopolies and cartels tfc 
have. But it has not curbed the cx-portability 
of the American manufactures. So, I would 
like the hon. Minister to see that our small 
sector exporters  are  also  equally  
encouraged. 

Lastly, Sir, I would like to request the hon. 
Minister to consider the suggestion   of   
creating  more  bonded 
post processing zones and then invite the big 
business houses to build up new capacity jn 
such areas, as it been done in the Santa Cruz 
area near the airport in Bombay for the' 
electronics products. I think this will 
definitely give encouragement to export 
promotion. 

Sir, with these few observations and the 
few remarks that I have made, f am sure that 
this amendment will go a long way to 
increase the new capacity of export 
promotion and I hope that the Government 
will take care   of the  small  scale   sector 
also. 

 

rms Bill is a stab, a forceful stab m the back of 
whatever is good in the Industrial Policy 
Resolutions of 1943, 1956 and whatever was 
said by Pandit Jawaharlal Nehru in his 
introduction to the Third Five-Year Plan. Here 
is the Third Five-Year Plan in my hands, Sir, 
and I do not want to quote from here, i am 
only putting before you  the gist.  It says 

"Excessive economic power in 
relatively few hands disturbs the balance 
of power in democracy." 

It disturbs democracy, mere concen-tration of 
power in the hands of a few is there to disturb 
the democratic framework, let alone 
exploitation and other things. This is what 
happened in Germany and other parts of 
Europe in the 1930. Eventually, fascism came 
into picture. There were other factors also but 
eventually it led  to the fascist movement. 

Sir,   the   original   intention   of   the 
MRTP Act is    to curb    monopolistic 

I trade in the economy but by this Bill, the hon. 
Minister wants to say: No, we are    not going 
to    nullify its 

j -effects or destroy the original inten 
tion of the Act. And here in the 
statement, how skillfully he presents 
this idea? He rather misreads the 
elementary economics and he wants 
us to misread the elementary econo 
mics, I shall point but how he is mak 
ing us to misread the elementary 
economics. What he wants to say is 
that the intention of that Act is to 
prevent dominance or monopoly only 
in relation to goods made available 
within the country. If the goods are 
available, and if there are monopolistic 
trends, those trends are checked toy 
this Act. That is the real meaning 
that he wants us to understand. By 
this Bill he says that that inention 
of the Act would not be affected, and 
the original intention of the Act 
would be same and we do not 
have to worry that it will nullify 
the      M.R.T.P. Act;    I    want       to 
point out how   elementary economics is 
being destroyed and I would like 
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the hon. Minister to explain it. Now, suppose, 
Q firm is producing goods for internal 
consumption. It rather gets another advantage 
in the sense that whatever is produced for 
exports, would not be included" jn its produce 
for domestic consumption. When that firm 
finds that it would not be includ. ed in 
computations, it will start producing more and 
it will set up more and more industries which 
will produce only those goods which will be 
exported. So, the resources of the country will 
be diverted to those goods  and commodities 
which would be exported for which, through 
this Bill, you are giving them more privileges 
and facilities. So, obviously, internal 
consumers would be affected. Suppose, the 
Birlas find that by exporting these goods, they 
would earn more profits. Instead of one indus-
try, they would set up 2 and 3 industries 
because by this Bill, they will not have any 
restriction and, therefore, the resources which 
would have been utilised for internal 
consumers, would be diverted for production 
of goods for export. Thus, the internal 
consumer would obviously be affacted. 
Industries to produce goods for inter. nal 
consumption would not be set up; rather 
exoort-ortented industries would be set up. 
Therefore, how can you give a verdict whether 
internal consumers would be affected or not? 
Only internal consumers would be affected. 
The resources would be diverted to these 
industries. This is the elementary economics, 
which you are misreading or you are making 
us to misread. 

Secondly, there is the question of prices. 
Let us say, a firm produces hundred units. Let 
us say again, fifty are exported at present. 
When this amendment comes into force, it 
will find that it will be more profitable to 
export sixty units. It will start doing so. In 
such a case, only forty units will be remaining 
for internal consumption. Now, how are the 
prices determined in an economy? If you take 
the free economy, free competitive economy, 
you will    find that    marginal 

cost determines the price.    Monopoly 
considerations  are  there.     But there are 
other factors also.    In the example which I 
have     given if only forty units  are left  for  
internal consumption,   naturally,  the prices 
would  be raised.    In the first place, the 
supply would be    affected    in the    internal 
market by diverting these resources. The 
demand would be more, the supply would be 
affected and automatically, the prices would 
go UP-   In the second place, if items which are 
being produced are diverted for exports, 
automatically  the  monopolists  would raise 
the    internal prices    because a lesser  
quantity would  be     available for interna] 
consumption.    In such  a case, naturally, 
internal prices would go up.   This is the 
elementary econo. mics.    The moment    they 
are given facilities,  internal     consumers 
would be affected and this is not the intention  
of the  original Act.    The hon. Minister  says  
that the    original act would not be nullified 
and would not be affected.    By this 
amendment, on the contrary, the aim of the 
original Act   would  be   defeated,      
monopoly houses   would   be   given  much  
more incentives and there would be more 
concentration  of economic  power   in the 
hands of a few.   Eventually, this would affect  
the  whole    framework and would be against 
the  aims and objectives of our founding 
fathers nf the  Constitution,     including    
Pandit Jawaharlal Nehru.   They wanted that 
there   should be no  concentration of power in 
the hands of a fcw-    This amendment would  
only sabotage the ideals  of Pandit      
Jawaharlal Nehru. It is not too late even now 
to withdraw this Bill.   Better late than never. 
This would not be bad on your part. After all, 
this is the land of Mahatma Gandhi.    You can      
say, 'This was  a mistake  on   our  part'.    
Personally,  I have moved en amendment that 
this Bill should be    referred to  a Select 
Committee.    But  this  would  also be only   
tinkering  with   the   whole problem.     The 
best  thing   would  be to withdraw this Bill.   
Sir, i oppose this Bill  tooth and nail.    In fact,  
if you allow me, I can      tear      off this Bill 
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here before you.    With these words, I 
oppose this Bill. 

SHRI SHIV SHANKAR: Sir, I speak with 
anguish that the right to speech in thig case, 
has been converted into a licence to sPeak 
anything but about this Bill. What is regretted 
is that they have not gone into the main 
questions, as to what exactly js the 
amendment which is sought to be brought by 
this Bill, what are the provisions which are 
sought to be changed by this amendment, 
whether it really creates a monopoly, whether 
it really creates a monopolistic tendency to 
strengthen the hands of the multi-nationals; 
nothing has been given a serious thought. But 
forgetting about the amendment, forgetting 
about the crux which this amendment brings 
into this Act, speeches have been made only 
on file periphery, without reference to the 
amendment itself. It was said that the object 
of the Act of 1969 is sought to be defeated, it 
is also said that the Directive Principle of the 
Constitution is sought to be seriously affected 
and jeopardised. Before I advert to these 
aspects, in a lighter mood, T must say that 
while hearing the speeches, I developed sore 
throat. By speaking more, I would not like to 
affect myself to much. But nonetheless, I will 
meet the relevant points which are absolutely 
necessary to explain the situation. 
5 P.M. 

Sir, the hon. Members are aware that 
'dominant undertaking' js defined in section 
2(d) of the Act. In two parts of that clause it 
says: (1) That 'dominant undertaking' would 
mean an undertaking which produces sup-
plies, distributes or otherwise controls not 
less than l|3rd of the total goods of any 
description that are availaBTe in India, and 
(2) provides or otherwise controls not less 
than l|3rd of any services. That is the 
defination of a 'dominant undertaking". If 
supposing a particular quantum of goods is 
produced in the while country—I am only 
givuig an illustration—and if an 

undertaking produces more than lj3rd of those 
goods or controls them, that is sought to be a 
'dominant undertaking'. Likewise, when it 
comes to the question of monopolistic 
undertaking, it refers to one half instead of 
one-third in the same vein and in similar 
language. What is sought by this amendment 
is that an undertaking, which as on today is a 
dominant undertaking or a monopolistic 
undertaking, jf it exports goods to a foreign 
country, then that much of quantum will not 
be reckon, ed for the purposes of coming to 
the conclusion whether it is one-third in the 
case of the dominant undertaking or whether it 
is one-half with reference lo the monopolistic 
undertaking. That is all the purpose of this 
amendment. As on today also if the hon. 
Members who have directed the scathing 
criticism, were to read a little more carefully 
section 21 of the Monopolies and Restrictive 
Trade Practices Act, a dominant undertaking 
or a monopolistic undertaking, within the 
meaning of section 2(d) or 2(j) should still 
apply to the Gov. ernment for the purpose of 
expansion and the expansion will have to be 
granted, having regard to the guidelines that 
are already there either in the Act or in the 
rules. It is not as though today the position in 
that whether it is a dominant undertaking or a 
monopolistic undertaking, it can not expand at 
all. That is not the question. Even today, as it 
stands, the law enables a particular person to 
file an application seeking expansion, which 
has got to be considered according to the 
guidelines and the rules that are already 
framed. 

What is s°ught to be done by this 
amendment is, the lengthy procedure which is 
to be followed under section 21 and which 
consumes a lot of time and as a result of 
which the party's interest gets, on more than 
one occasions, deflated—it is to get over these 
procedural mazes, this particular amendment 
is brought about. This per-ticular amendment 
has been brought in having regard to the 
unfavourable balance of trade and the 
unfavourable 
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foreign exchange reserves that had come to 
occur because of the rise in the crude oil 
prices. Sir, if the procedure is sought to be got 
over, if the procedure is sought to be simpli-
fied and in the process of simplification, if an 
impetus is given to the export process backed 
by a favourable balance of trade, I am not able 
to understand as to how the object of the Act js 
affected, or how the Preamble which has been 
read by one of the hon. Members or the 
Directive Principles are affected. The whole 
question is if this much is the quantum which 
is being ex-portedi it is sought to     be 
excluded.. . 

SHRI SHIVA CHANDRA JHA: The 
consumer would be affected or not. That is 
the question. 

SHRI SHIV SHANKAR; I am explaining 
the situation because you have not read the 
amendment. I am trying to explain what the 
purport of the amendment is. I would have 
very much wished that you had read the 
Statement of Objects and Reasons because 
each paragraph explains clearly the position. 
But you... 

SHRI SHIVA CHANDRA JHA: I have 
read it. 

SHRI SHIV SHANKAR: But you do not 
understand it. That is the whole difficulty. So 
I have to make you understand. The whole 
point is this. 

SHRI SHIVA CHANDRA JHA: Will the 
consumer be affected Or not? 

SHRI SHIV SHANKAR: I do not know 
where from... (Interruptions) In fact,, I was 
getting slightly amused when my friend was 
trying to say: "Look, different things will be 
produced. If hundred goods are produced, and 
50 are exported, then 60 and so on. . . ." 
Perhaps that is not the question. 

SHRI SHIVA CHANDRA JHA: That is 
the question, Sir, If the prices 

go  up, it will affect the     consumer. This is 
the most elementary thing. 

SHRI SHIV SHANKAR: Please listen to 
me. It seems to be a novel definition of a 
'dominant undertaking' and a 'monopolistic' 
undertaking which I cannot understand. The 
point is, a particular good, supposing it is 
available hundred per cent either for 
production or services, and out of that ;f one-
third is produced, say, by one undertaking, 
such an undertaking is a 'dominant' 
undertaking. Such an undertaking is a 
'monopolistic' under. taking if ;t js more than 
50 per cent. Then the question is, out of these 
very goods, for the purpose of reckoning 
whether jt is a 'dominant' or a •monoporstic' 
undertaking, that part or that quantum of 
goods which are exported are sought to be 
excluded from within the purview of this one-
third or half. That js the point. 

SHRI NARASINGHA PRASAD NANDA: 
Mr. Minister, the point is if this one-third 
goes and is siphoned off to the export chanel, 
this particular monopoly may escape from the 
definition of a 'dominant undertaking'. That is 
the point being made by the Member of the 
Opposition. 

SHRI SHIV SHANKAR; You are making 
some good point which I will answer. They 
have not made that point unfortunately. 

Now, Sir, the point is this. In the process 
of what is termed as 'siphoning off', it is a 
case of more manufacturing of goods, more 
potential for the purpose of the labour, more 
potential for the growth of the economy. As I 
said, already section 21 is there. The whole 
thing that is sought to be siphoned off, for the 
information of the House, is the com. plicated 
procedure that has to be followed if an 
application is filed under section 21. 

SHRI NARASINGHA PRASAD 
NANDA: Now you are simplifying it. If you     
siphon off     to the    export 
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IShri Narasingha Prasad NandaJ channel,  
the internal    market     will collapse. 

SHRI SHIV SHANKAR':  How? 

SHRI NARASINGHA PRASAD 
NANDA: Because that will draw more profit. 

SHRI SHIV SHANKAR: I am only sorry 
my friend. I would request you to read the. 
Bill because I cannot understand this logic 
which has no legs. At least if there is a 
sequence of events for a logic, I can 
understand the philosophy behind the logic. I 
cannot understand this. But the position is 
this. 

(Interruptions). 

SHRI SHIVA CHANDRA JHA: He is not 
explaining the situation. He is confusing the 
whole House. 

SHRI NARASINGHA PRASAD 
NANDA:   Let him conclude, anyway. 

SHRI SHIV SHANKAR: It is impossible 
for me to convince the die-hards. Those who 
would like to speak for the sake of opposition, 
I cannot convince them. If logic has anything 
to say in the understanding of matters and 
getting convinced, perhaps, I could have done 
something, but if they speak just for the sake 
of opposition, I cannot help it. (Interruptions) 
I think the best thing is that they could listen 
to me. I hava heard them and I have not 
disturbet them when they were speaking. 
Therefore, it is better, instead of arguing 
across the benches, if they could hear a little, 
perhaps, and 1 could make a little 
contribution which would be useful to them. 

Now, Sir, when it comes to the question of 
Preamble, the Preamble has been read by one 
of my friends. 

SHRI P. RAMAMURTI: How long will 
you take? 

SHRI SHIV SHANKAR: I would like to be 
as short as possible—if only you 

people do not interrupt me. Because, you can 
speak whatever you like. If I speak relevance, 
you have objection. 

SHRI P. RAMAMURTI: No, no. I am not 
objecting. Only I want to know how long you 
will take. 

SHRI SHIV SHANKAR: I will be Wi short 
as possible, if only you will listen to me 
patiently. 

Sir, if the Preamble to the Act is read, this is 
with reference to Ihe operation of the 
economic system resulting in the 
concentration of economic power to the 
common detriment. That is most important. 
Now the question is, that quantum of the 
goods which are manufactured for the purpose 
of the export, how does it affect "common 
detriment"? That Part of it has not been 
followed. What is said is: Look, it will be an 
operation of economic system which will be 
concentrating in the hands of... . But then you 
have to read the whole thing. Likewise, the 
relevant article will ')e 39 (c), that is, "that the 
operation of the economic system does not 
result in the concentration of wealth and 
means of production to the common 
detriment;" That is what is most important. 
Here is a case where whatever has been 
exported goes to a foreign country. It has 
nothing to do with the common detriment of 
the people here and then it helps in the sense 
that it would enable a favourable balance of 
trade and the foreign exchange reserve 
development process which would ultimately 
help the country. Instead of that if merely 
because the amendment has been brought by 
the Treasury Benches it has to be opposed 
and, therefore, to say whatever you like and 
say anything and every-except the subject 
proper, I think, thing seems to be the privilege 
of the other  side  only. 

Now, Sir, arguments have been addressed 
with reference to the fact that the present Bill 
is contrary to the Act. Sir, the background that 
I have already put forward would clarify the 
position that far from saying that this Bill is 
contrary to the original Act. it 
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rather advances—in my submission— the 
cause of the object which the Act itself seeks 
to achieve, and this position becomes clear if 
Tae amendment that is sought to be brought 
in i3 understood in the proper perspective in 
which the amendment is sought to be brought 
in. 

Sir arguments were addressed and an 
assurance was sought, as to what happens to 
the goods exported if they are imported and 
are again brought into the country for the 
purpose of sale. The simple answer that one 
could give is, if they are brought back '.hey 
will get added for the purpose by one-third or 
whatever it is and then that will be in the teeth 
of the provisions of the Act. That would be a 
very simple answer. Now, Sir, some of the 
friends have used very good catch-phrases and 
said that this has affected the socialist goal. It 
is difficult to understand it unless you 
concentrate the provisions and try to 
understand the basis on which the whole 
amendment is sought to be brought in. On the 
periphery, it is easy to comment and criticise 
the amendment, but once you dive deep, it is 
difficult to criticise it. I would submit that, 
having regard to the present exigencies where 
we re already getting depleted with the foreign 
exchange and where a lot of imports have 
become absolutely necessary, particularly of 
the crude oil, an approach has to be taken 
consistent with the goal that has been set in 
the Constitution for a welfare State, an 
egalitarian society coupled with a socialist 
society that we would like to usher in. I am 
unable to understand it on the basis of the 
logic advanced. If emotional speeches are 
made and emotional arguments are advanced, 
I would say I am not here to answer them. I 
am here to answer the rational speeches which 
have a link with the object of the amendment 
or the core of the amendment. So, based 
thereon, I would submit that, so far as this Bill 
is concerned, it does not in any way affect 
either the core or the conscience of the Act. It 
subserves the objective of the Monopolies and 
Restrictive Trade Practices    Act  of 1969. 

Certain extraneous arguments have been 
addresed as to why an Ordinance. Sir, it is a 
matter for the Founding Fathers who thought 
that article 123 must have some way. If within 
the sweep and within the pre-conditions "t 
article 123 an Ordinance could be brought, 
then it would be a mere political gimmickry to 
criticise an Ordinance only a political 
advantage would be sought to be taken. They 
may say, •'Look, article 123 is used in certain 
circumstances." Nonetheless, all our friends 
cry hoarse on the question "Well, the 
Constitution should be Implemented." If that 
legislative power which is enshrined in that 
article is sought to be used on the pre-condi-
tions satisfying, about which I have made 
clear in the Statement of Objects and Reasons, 
what can be the objection? It is said, "Having 
regard to the urgent need to step up our export 
earnings, to meet the balance of payments 
deficit likely to arise from increasing" imports 
of crude oil and oil products, this Ordinance 
was issued. Now, if it could satisfy the pre-
conditions that are laid down under article 
123, to attack it on the ground thaf this has 
become a Government of Ordinances is 
unjustified. If they feel satisfied about it, my 
friends should bring in an amendment and if 
they could muster up that feeling, perhaps 
article 123 itself could be deleted. Article 123 
must serve some purpose. I could have 
understood it if we 1-p.d gone beyond the 
precincts of law. 

Then some arguments were addressed based 
on the eighth report of the Commission. The 
Commission made an observation that the 
Director of Investigation and the Registrar of 
Trade Practices were hampered in the process 
of their services, they were unable to do their 
job for want of data and, therefore, they 
reported that a little more staff was necessary. 
Now that is sought to be attacked on. The 
Commission only said about the insufficiency 
of data which was available to these two 
authorities; and that insufficiency of data, the 
Commission felt, was because of the handicap 
o? the staff.   That is sought to be brought 
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in saying: "Look, you are extending the 
monopoly houses, you are strengthening the 
monopoly houses", I am unable to understand 
this type of emotional logic which would, in 
my submission, have no bearing to 'he facts 
and circumstances of the present case. Sir, I 
would not like to detain the House any longer.  
(Interruptions) 

Sir. he wants to speak in a language which 
nobody should understand because he feels 
that that would be a better language for 
himself and me. 

With these few words, I thank the hon. 
Members for having participated in the 
debate, and since this particular amendment is 
going to subserve the objective of that, I 
commend chis for the consideration of the 
House. 

THE      VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Now I 
shall put the amendment of Shri Shiva 
Chandra Jha to vote. 

The  question is: 

•'That the Bill further to amend the 
Monopolies and Restrictive Trade Practices 
Act, 1969, as passed by the Lok Sabha. be 
referred to a Select Committee of the Rajya 
Sabha consisting of the following 
Members. namely:.— 

1. Prof. Ramlal Parikh 

2. Shri Biswa Goswami 

3. Dr. Bhai Mahavir 

4. Shri Rameshwar Singh 

5. Shri  G. C. Bhattacharya 

with instructions to report by the first 
week of the next Session of the  Rajya   
Sabha." 

I think the Noes have it. 

SHRI SHIVA CHANDRA JHA:    No, Sir. 
Ayes have it. 

THE VICE-CHAIRMAN (SHRI ARVIND  
GANESH  KULKARNI): 

(After   taking   a   count) Ayes        . .        
8 Noes        ..        More than 8. 

The   motion   ions   negatived. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I *hail now put the 
motion moved by Shri Shiv Shankar to vote. 

The question is: 
"That the Bill further to amend the 

Monopolies and Restrictive Trade Practices 
Act, 1969, as passed by the Lok Sabha, be 
taken into consideration." 

The   motion   was adopted. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Now, I shall take up 
clause-by-clause consideration of the Bill. 
There are no amendments. 

Clauses 2 and 3 were added to the Bill. 
Clause 1, the Enacting Formula and 

the  Title were added to the Bill. 

SHRI SHIV SHANKAR: Sir, I move: "That 

the Bill be passed." 

The question was proposed. 

SHRI P. RAMAMURTI: sir, I began my 
speech in the early part of the debate saying 
that I had got great sympathy ior the Minister 
because he was a lawyer, and all his 
arguments were lawyer-like.   For   example,   
today. . . 

SHRI NARASINGHA PRASAD 
NANDA: Today he was not even !aw-yer-
like. 

SHRI P. RAMAMURTI: There were hair-
splitting legal arguments today. For, example, 
when the question of the economic power 
came up, he read the Article and said that 
concentration 
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of the economic power to the detriment of 
public good was bad, but that this was not to 
the detriment of public good. The whole 
world knows and the thirty years of 
experience has known that the concentration 
of economic-power has led this country into 
the terrific black-marketing, the growing 
biack-money, the evasion of taxes. Ml these 
things, according to him, are lot lo the 
detriment of the public good out to the good 
of the public. Everybody knows that every 
concentration of the economic, wealth 
automatically, leads to the detriment of the 
public good. He just speaks those words, 
"public good" and says that every 
concentration of economic wealth is not bad. 
That is why I said, he is a good lawyer. I do 
not want to argue with him. This Kind of legal 
argument will not convince ihe people. And 
you have not answered Mr. Yadav's question. 
Mr. Yadav raised a pertinent question. How 
do you know that after expansion, the goods 
will not be sold here? When they are not sold 
outside, what will you do with Ihem? Will you 
not allow them to be sold in this country? 
Then what would happen to this country? 
After all, it is an expectation, it is a projection 
made by the monopoly houses that if you give 
them permission for expansion, they will be 
able to export more. But if the international 
market is dull, they won't be able to sell these 
things abroad. Then what will happen? The 
monopoly houses will get further strengthened 
in the internal market. This is what is going to 
happen. 

All these things he did not care 'o answer. 
These were raised by his own party-man. It 
was just legal quibbling. This is all that I 
want to say. I don't want him to answer this. 
Let him i-'et it passed. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I also share what he has said. But tie has 
given a good certificate that  he is a good  
lawyer. 

SHRI P. RAMAMURTI: You lon't grant to 
give him that? 

SHRI   BHUPESH   GUPTA:   A     good 
TBwyer   in   the   Treasury   Benches   be- 

i comes a bad advocate. That is what I find. Now, 
as Mr. Ramamurti has pointed out, it is a 
fraud. It is playing with us. Sometimes they 
bring such Bills, amending Bins, in order to 
create an impression as if they are for 
industrial production or for export promotion 
or for development. Nothing of the kind. The 
main purpose of this Bill is to find some 
excuses in order to appease the monopolists in 
the country. I am not going into what will 
happen to those commodities which are not 
exported. That you can discuss. But, Sir, in a 
country which is underdeveloped, which 
suffers from under consumption, the emphasis 
should be really on meeting the needs of the 
people, on uplifting their living conditions a 
little, on giving them a lair deal in their day-to-
day life. Then in the context of social justice, 
they should think in terms of earning foreign 
exchange. Now, Sir, this policy this approach 
of export-oriented industries and hence 
exemption or concession to the monopolists, 
has the inspiration of the World Bank. They 
do not now talk about socialism. Have you 
heard anyone talking about socialism? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRr SITARAM KESRI): Yes, I 
always speak for socialism. 

SHRI BHUPESH GUPTA: For two days 
we have been treated to a most disgusting 
monotony of cacophony of the faithful 
sycophants somewhere. I never heard one 
getting up and challenging some of the 
policies. (Interruptions). You understand 
what I mean. You are my good friend. I am 
not saying about you. But no one had the 
courage to get up and say from the highest 
forum of the ruling party. "These policies are 
wrong; we demand that these policies be 
changed." Nothing. What did we hear?     
(Interruptions). 

SHRI SYED SIBTE RAZI: Mr. Bhupesh 
Gupia, were you present in our session?     
(Interruptions'). 
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SHRI N. P. CHENGALRAYA NAIDU 
(Andhra Pradesh): In the Communist Party, 
you expect that all members will be 
disciplined. Similarly when our leaders 
decide, we support it.    (Interruptions). 

SHRI BHUPESH GUPTA: You are very 
good at interrupting me. (Interruptions). 
Madam, you are nice to look at, but the 
moment you talk, you spoil your case.    
(Interruptions). 

SHRI SYED SIBTE RAZI: You are 
making your own stones. You are a senior 
Member. You were not there. You have no 
right to say such things. (Interruptions). 

SHRI BHUPESH GUPTA: Then support 
us. I know Mr. Ramamurti has paid a tribute 
to him. If he has spoken and I have not heard 
it, a hundred apologies to him. But as I was 
saying, I read the newspapers. I am not a 
member of the AICC. How can I be there?     
(Interruptions). 

SHRI SYED SIBTE RAZI: Newspapers 
are making a mockery of the real things. 

SHRI BHUPESH GUPTA: J heard 
"Rashtramata", "Commander-in- 

Chief", "Supreme Commander", "Napoleon" 
mele or female; all these things I heard. But I 
never heard other things. What did I hear there? 
Therefore; this thing should have been discussed 
there. These monopolists are responsible 
greatly, in addition to some wrong policies of 
the Government, for creating this industrial 
situation. You did not say a word against Tatas, 
Birlas, big monopolists at all. Why not? You 
may say things against me. all right. Shoot me if 
you like. But show a little courage to say things 
against them. That is why we say this kind of a 
thing, as Mr. Ramamurti also said, will not 
solve the problem. You will not have even 
export. Do you know where you will have ex-
port?       You   will   have   export   where      | 

you have a fair trade on rupee p ment. With 
such countries you will have export trade. 
Those who *ell things to you and buy your 
goods. You send them goods and get goods 
from them. That is where you will earn. Erom 
the Economic Community do you expect 
export trade where they have projected 
markets. But you are protectionist to Indian 
industrialists. .. . (Interruptions). I know they 
will do; they will do all mischief. Anyway, 
leave that aside.. (time bell rings) They will 
not be able to sell in America. Yes they have 
now removed some of the restrictions on their 
garments. But are they not pursuing 
protectionist policies? Our sharp in the world 
trade is going down day by day. Today it is not 
even one per cent of the total trade of the 
world. Who is responsible for this? Not we? 
They ai'e responsible for that and you iare 
giving them this concession. These 
monopolists have collaboration agreements 
with them with the Western countries. They 
want to sell goods and buy things in order to 
make more profits here... (Time-bell rings) 
Therefore, I need not say much. You are 
ringing the bell. You may go on ringing the 
bell. That is all right. I am just finishing.... 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Law Minister. 

SHRI SHIV SHANKAR;  Sir. .. 

SHRI    BHUPESH    GUPTA:       Mr. Law 
Minister, the trouble is you  are in the habit of 
premature action.   That is what. I would say.    
(Interruptions). An   advocate who   acts    
prematurely loses his case and I find that you are 
getting up  before I  finish my arguments.    
Don't do it.    Therefore, I say nothing will 
happen.    In the morning   -I have said, my 
friends, sitting there, they are nice young 
friends, some are not so young, but I beseech 
you, avo* saying 'yes' to everything to the Gov-
ernment.    Vote with the Government but you 
should criticise . . .   (Interrup  i tions). When I 
give them a good ad^ vice, they will not take it.   
I know 
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ri I   will,  therefore,  not give  you   any ^advice.    
1  am  very sorry for  giving '"you advice... 

SHRI SYED SIBTE RAZI: Don't worry 
about us. We know what +0 do. Please don't 
advise us from this foium and don't waste the 
time of the nation advising us. We have decided 
on our .    path and we will go on our path. 

SHRI BHUPESH GUPTA: I know what you 
do. Generally you do the   wrong thing. 
Therefore, 1 would not advise you. All I say 
from the Opposition is they will not like advice 
....(Interruption). Be damned with this 
Government which is appeasing the monopolists 
all the time; you indulge in flattery and 
sycophancy. You do not have the courage to get 
up and say to the face of their leader one word 
of criticism; you go with . bouquets which she 
does not need; without that she is a leader. 1 
repeat it because I find emergency situation, 
emergency flattery, emergency sycophancy are 
being recreated in the country, spelling ruin and 
disaster before us. Have you got it, Mr. 
Minister? 

THE      VICE-CHAIRMAN      (SHRI :  
ARVIND     GANESH     KULKARNI): Does 
the Minister    want to say anything? 

SHRI SITARAM KESRI: All the 
allegations are baseless. 

SHRI SHIV SHANKAR: I do not think 
that what has been spoken has any relevance 
to the subject. But I cannot help observing 
that this is the wolf-in-the sheep's clothing 
policy. 1 would ask my hon. friends whether 
their Governments in West Bengal and Kerala 
have not invited monopolists to establish 
industries in their States. 

SHRI P. RAMAMURTI: You give us 
power to nationalise them. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): The question is: 

"That  the Bill  be  passed." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): The House stands 
adjourned till 11 A.M. tomorrow. 

The House then adjourned at 
thirtysix minutes past five of the 
clock till eleven of the clock on 
Tuesday, the 9th December, 1980. 
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